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Petition(s) for Special Leave to Appeal (O No(s) . 30779/ 2014

DARSHAN DEVI & ORS. Petitioner(s
VERSUS

STATE OF U.P. & ORS. Respondent (s

(with interimrelief and office report)
W TH

SLP(C) No. 30452/2014

(Wth InterimRelief)

Date : 01/02/2016 This petition was called on for hearing today.

For Petitioner(s)
M. Shantanu Kri shna, Adv.

For Respondent (s) y car o Ad

i nay rg, Adv.
Aviral Saxena, Adv.
Midul a Ray Bharadwaj, Adv.
Mukesh Vernma, Adv.
Yash Pal Dhingra, Adv.

SSESS

UPON hearing the counsel the Court nmde the follow ng
ORDER

Respondent No.1 in both the matters and respondent No.3
in SLP(C) No. 30779/2014 have not filed the counter affidavit,
despite | ast opportunity havi ng been gr ant ed. As such

further opportunity is declined.
Qpportunity for r espondent No. 2 to file t he counte

af fidavit has al ready been decli ned.

The Ld. Counsel for respondent No.1l seeks time for filing
vakal at nama and counter affidavit on behalf of respondent No. 4
al so. Be filed within four weeks.
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